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By 

SHRI RAKEsH SINGH, M.P. 

A 

BIIL 

to provide for the rehabilitation and welfare measures to be undertaken by the 
Union and the State Governments for the street children who subsist on 
rag picking, begging, shoe polishing, workinf§ as potters or pe1forming 

acrobatics at road crossings or public places and for their 
rehabilitation by taking their custody and providing 

them due care, protection, education, vocational 
training and for matters connected 

therewith or incidental 
thereto. 

BE it enacted by Parliament in the Seventieth Year of the Republic of India as follows:-

1. (J) This Act may be called the Street Children (Rehabilitation and Welfare) Act, 2019. Short title and 

(2) It extends to the whole oflndia.

2. In this Act, unless the context otherwise requires,-

5 (a) "appropriate Government" means in the case of a State, the State Government,
and in other cases, the Central Government; 

extent. 

Definitions. 
















